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Mr. P.V. Calla, Counsel for appllcant
Mr. Anupam Agarwal Counsel for respondents

‘Heard the Iearned counsel for the parties. The OAis .. -
dismissed by a separate order for the reasons recorded
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" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL _
JAIPUR BENCH, JAIPUR

'Jaipur the 12"‘day'of July , 2007

ORIGINAL APPLICATION NO. 146/2007
- with E
‘ Misc Applicatuon No. 147/2007 _

E 3 '.CORAM S S

. HON'BLE MR. J P. SHUKLA ADMINISTRATIVE MEMBER

PR Meena son of Shri Ram Naram Meena aged about 41
years, resident of 14, Gokulpuri, Opposite Airport Sanganer,
presently working as Secretary in Rajasthan State Social,
Welfare Board, 70/87 Patel Marg, Mansaro'var Jaipur.

- By Advocate: Mr. P.N. Jattu_‘
' .....Applicant
Versus: - |

1. . Union of India through Secretary to the Government .
-of :India,- Department of Women and - Child
Development, = Ministry of Women - and Child
. Development, Shastri Bhawan, New Delhi. ’
2.  The Executive Director, Central Social Welfare Board,
B-12, Samaj Kalyan Bhawan, Kutub Institutlonal Area, :
- “New Dethi.
/3.  Chairperson, Rajasthan State Social. We|fare Board,
70/87, Patel Marg, Mansarovar, Jaipur

-

Y

o o >Biy Advocate: Mr.‘ Kunal"RéWat (Sr, Standing Counéel)—~_

...... Réspondents _,

. ORDER (ORAL) .

Heard the learned.counsel for the parties.



- ex:sting manpower and resources 0ut of 42 transfers lssued |

2 Learned counsel for the applicant submitted that'n
._appilcant has been posted in Jalpur on hls own request vide -

e order dated 27 05 2006 and even one year’s time has not been-' o

" \-f‘bassed he has been further transferred to Uttranchal vide-','_- '
;__lmpugned order dated 18 04. 2007 (Annexure A/1) He further' e
"submitted that the respondents have not adopted any poilcy in

o Aregard of transfer and the applicant has been transferred from

y

; "one place to another frequently and they do not allow him to

/

' '*work on one place even up to a tenure of three years

-~

I

3 : Learned counsel for the respondents argued that |t is. not '

_a case of slngle transfer and forty two persons have been
. transferred vude impugned order dated 18 04 2007 (Annexure S

A/1) under the restructunng Scheme for optlmum utillzation of.' B

4

‘_"'au the persons have. joined their piace of postmg except the
Present appllcant The applicant was relieved on 26 04 2007

' and he\has -also recelved Transfer TA Advance of Rs 20 000/-» ', o o

:‘vlde cheque No. 282387 dated 26 04 2007 but nothing was

~.

- ,mentloned by himin the petltion regarding the rellevlng order‘

and the receipt of the TA Advance and thus he has concealed o



- aI-I these’ facts fron"i this'Hon’bI"e'Tribuna'l" | Learned counsel :forlé o

:h ,the respondents further submntted that Shri O.P. Gupta has »

already Jomed at Jalpur vice the apphcant

a0 _After hearing the llearned -counsel for the ' 'pairties_ and
L pe\rtjsal' of 'r'ecords it is observed there is no . mala ﬁde

intentlon of the respondents in lssumg the transfer order and i

-

there |s also .no vuolatuon of statutory provasions and the P

transfer order has been lssued by the competent authorlty."'

-

. Therefore, this Tribunal would not llke to lnterfere in the

-

|mpugned transfer order dated 18. 04 2007 (Annexure A/1),‘

- issued by the respondents Hence the OA is dlSMISSEd wnth no . -

- order ds’ to cost The lntenm stay in favour of- the applrcant S

: granted on 17 05. 2007 shall stands automattcally vacated

5 In view of the order passed in the OA there is no need to
' pass any order in MA No 147/2007 ﬁled by the respondents'_ o
. for ~vaca_t|on.of mtenm.stay. 'The same_-is accordlngly_dispos.ed. )
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